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CENTRAL ADMINISTRATIVE TRAIFUNAL LUK NOW 3ENCH
LUCKNOW
O.A.No, 416/91

Narain S2th seese eecesessesApplicant
Versus
Union of India andotlersS.ee .eeeese.Resovondents.

Hon'ble Mr,Justice U.C.Srivastava, V.C,
Hon'ble Mr, K.Obavva, A.Me

( By Mr, Justice J.G,Srivastava, V,C,)

Counter affidavit has been filed and theu(zao&ﬂ?

an¢ Com lz« Hue ~ {n
case mgxy be dlsposec;?of finallysper heascny the ]"""“"‘ .
2, The applicant was working as Sub-post master in t

post office of City area ILucknow from where he was
tranéferred as Postal Assiggant in the post office
Rajendar Nacar in lucknow vide order dated 23,10,90
Tre applicant did not join on the transferred place
but filg)application before this Tritanal which
has been recistered as O.,A,No, 391/90 acainst the ~
transfer order. No order was ¢ranted by the Tribunal
staying theoperation of the transfer. The incumbent
W o was transferredi in place of the applcant haxe )&5
ilready joined.tla Trlbunal d$s@psed gtwmesa&opm
vode prder dated 26,.4,91 and ¢ ave observation that
" 3 mere direction will serve the interest of
justice in the i nstant case to consider
the posting of tte avpclicant to the post of
sub-post mapster in due course of time in
accordance with th: seniority and tte rules
applicable to this department.®
Iy, <¥2 2nd we allowythis claim petition in part
tre raby directing the O.P. to consider ttre question
o5f posting of the aooiicant afa subepost mgster,
In theli rt of the observationmade abd e, the appl cant
m’;ée the Crhi=2f Post Master and cave an undartaking
to the effect that he promises to work thr.uch osut
tte day armd will be loyal to tre department and will
not allow any complaint in the office matter of
vorkinc. It was tlereafter the applicant was transferreil
and nosted as Sub—pos£ mastar Victoriacanj in -lace of
said Ram laktan Sinch who was to retire on 31.,5.91. Tre
apnlicant wis nermitted towork s S.P,M, vide crder
dat=2d 7.5.31 in leavz ar-ancement, Tre arplicant
by tris auplication has claimed to vrant full salary
ard allowanced for the perisd in questiun altb.u b
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he was askad by the deoah:tment to apply for 1lszve but
he 2id rot apply forl ave. From the application
it is now clear that the} apnlicant did not join
the place where b e was tﬁran ferred. Tre apolicant
has filed a raprese ntatlon acainst the i mpuecned
order. Fe filed an appl‘:LCcitlon before this Tribunal
No interim order was sranted andhe waited for the
result of tte a pplic44d or. Subsequenfly in view of the
observations made by 1:3"@j Tdbunal Te was p osted;and gxxs
raticudagly kow this pe rJ.::-d is to be dealt with
in accordance with ttre rjules by the depjrtment.
The applicant admittadly bhas not worked during
this period and after tne vacation of the transfer
order he did not offer to join the tra sferred
‘placesr on any otrer 'nlace. In view of tte fact
trat the applicant tras JOlned the place withr
no break in service but whether this period is to
be treated in servide orthe gpplicant is tD be
civen any allowance or s?lary, is exmpiredy for
the department to decide it in accordancewith law

and lat it be deacided witkin 2 p2riod of 2 months.
Eonm e ook o%(\’yw\ma,mx(,af\auoé e oyetes

3. N rder as totk o st. 1/(/
A 'y ‘ VJ.C.
Dated: 6,8.92

(AR)



